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State Vs. Unknown 
E-FIR No. 000569/2020 

PS GTB Enclave Shahd thi 
U/s 379/411 IPC 

19.12.2020 Through VC on CISCO Webex 
Mr. Lokesh Kumar, Ld. APP for State. 
Mr. Rajiv Pratap Singh, Ld. Counsel for applicant. 
Reply to the application for release of mobile phone on 

Present: 

superdari has been filed by concerned IO. 
Put up for consideration/order on superdari application at 4:(00 

PM. 

4:00 PM 

Present: None. 

1. Matter is pending consideration on the superdari application. As per reply filed by the 1.0, he has no objection if the mobile phone in 
question is released to its rightful owner on superdari. Submissions have 
been heard. Case file perused. On consideration, the aforesaid mobile 
phone VIVO Y-12 Blue be released to its owner subject to the following conditions: -

a. That the application shall furnish a security bond in the sum of 
Rs. 5,000/- to the satisfaction of concerned SHO; 

b. That the applicant shall not sell or otherwise dispose of the said 
mobile phone without the prior intimation to the court and shall 
produce the said mobile phone as and when directed by the court; 

C. The I.O. shall prepare a detailed punchnama mentioning specific details of the mobile phone including the colour, appearance model number and other necessary details of the mobile phone: d. The I.O. shall take coloured photographs of the said mobile 
phone from different angles for proper identification of the 
mobile phone including of the IMEI and SIM number of the said 
phone; 

e. The photographs be attested 
complainant/owner and accused; and 

.The I.O. shall file the punchnama with a print-out ot the 
photographs and a soft copy of the same in a pendrive tlashdrive 
dnd file it in compliance of provisions of the lndian Evidence 
Act. 

and counter signed by the 

Application is acordingly disposed of and it be tagged with chargesheet 
ds dd when filed. Copy of order be uploaded on the District Court 

Website dnd copy of order be sent via email to counsel tor appli ant 

(SaloniSimgh) 
MM-01SiD KRD Del 
12.2020° SH) 
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Metropo n strate 
State Vs. Unknown 

E-FIR No. 000524/2020 
PS GTB Enclave 

COLits, Delhs Us 379/411 IPC 19.12.2020 
Through VC on CISCO Webex 

Mr. Lokesh Kumar, Ld. APP for State. 
Mr. Rajiv Pratap Singh, Ld. Counsel for applicant. Reply to the application for release of mobile phone on 

Present: 

superdari has been filed by concerned IO. 
Put up for consideration/order on superdari application at 4:00 PM. 

4:00 PM 

Present: None. 

1. Matter is pending consideration on the superdari application filed on behalf of Naresh Singh/appplicant. As per reply filed by the I.0, he has no objection 

Owner on superdari. Submissions have been heard. Case file perused. On consideration, the aforesaid mobile phone Redmi Gold 5A be released to its owner subject to the following conditions: 

the mobile phone in question is released to its rightful 

a. That the application sBhall furnish a security bond in the sum of Rs. 3,000/- to the satisfaction of concerned SHO; b. That the applicant shall not sell or otherwise dispose of the said mobile phone without the prior intimation to the court and shall 
produce the said mobile phone as and when directed by the court; C. The I.O. shall prepare a detailed punchnama mentioning specific details of the mobile phone including the colour, appearance, model number and other necessary details of the mobile phone; d. The I.O. shall take coloured photographs of the said mobile 
phone from different angles for proper identification of the 
mobile phone including of the IMEI and SIM number of the said 
phone; 

e. The photographs be attested and counter signed by 
complainant/owner and accused; and 

f. The I.0. shall file the punchnama with a print-out of the 
photographs and a soft copy of the same in a pendrive/flashdrive 
and file it in compliance of provisions of the Indian Evidence 

the 

Act. 

2. Application is accordingly disposed of and it be tagged with chargesheet 
as and when filed. Copy of order be uploaded on the District Court 

Website and copy of order be sent via email to counsçl for applicant. 

(Salonisinghy 
IM-01/HDAKKDlhi 
19.12:2020. 



State Vs. Not Known 
FIR No. 195/2020 
PS GTB Enclave 

U/s 457/380/411 IPC Gurts, Delh 

19.12.2020 
Through VC on CISCO Webex 
Present: Mr. Lokesh Kumar, Ld. APP for State. 

Mr. Rajiv Pratap Singh, Ld. Counsel for applicant. 
Reply to the application for release of thirty bundles of copper wire reel on superdari has been filed by concerned IO. Put up for 

consideration/order on superdari application at 4:00 PM. 

4:00 PM 

Present: None. 
1. Matter is pending consideration on the superdari application filed on 

behalf of Khet Singh/appplicant. As per reply filed by the I.0, he has no 
objection if the 30 copper wire reels/300kg copper wire is released to its 
rightful owner on superdari. Submissions have been heard. Case file 
perused. On consideration, the aforesaid 30 copper wire reels weighing 300kg copper wire be released to its rightful owner subject to the 
following conditions: 

a. That the application shall furnish a security bond in the sum of 
Rs. 2,50,000/- (Rupees Two Lakh and Fifty Thousand Only) to 
the satisfaction of concerned SHO; 

b. That the applicant shall not sell or otherwise dispose of the said 
copper wire without the prior intimation to the court and shall 
produce the same as and when directed by the court; 

C. The I.O. shall prepare a detailed punchnama mentioning specific 
details of the copper wire including its colour, its length, its 
width, its weight and other necessary details; 

d. The 1.0. shall take coloured photographs of the said copper wire 

bundles and a close of the copper wire from different angles for 
proper identification of the same; 

e. The photographs be attested and counter signed by the 

Complainant, owner and accused; and 
f. The I.0. shall file the punchnama with a print-out ot the 

photographs and a soft copy of the same in a pendrive/flashdrive 
dld file it in compliance of provisions of the Indian Evidence 
Act 

Applic ation is accordingly disposed of and it be tagged with chargesheet 
ds and when liled. Copy of order be uploaded on the 1District Count 

Websitednd copy of order be sent vid email to counsel tor applican 

Saloni Singh) 
MM-01SHD RKD Delhi. 

M:toT2.220 



State Vs. Nepal Singh 
FIR No. 0244/12 

fe 
ois Dein 

PS GTB Enclave 
U/s 420/34/120-B IPC 

19.12.2020 Through VC CISCO Webex. 
Sh. Lokesh Kumar, Ld. APP for the State. 
Sh. Ravi Kumar, proxy counsel for the applicant. Reply to the application filed by the I.0. for release of articles of applicant on superdari. It is submitted in the reply that no articles had been seized from the accused Nepal Singh, however, some articles had been found during personal search of the accused based on which personal search 

memo has been prepared. Put up for consideration/order on said application 

Present: 

at 2:00 PM 

SALON SINGH 
MM-01/Shahdara, 

Karkardooma Courts, Delhi 
0ol9.12.20202te (Stiu. 

4:00 PM 

Present: None. 

1. Matter is pending for consideration on the application filed on behalf of the accused for release of his articles including one mobile phone, one registration certificate(RC) of vehicle no. DL-3CBB-2434, one ATM card of SBI Bank, one ATM card of Overseas Bank, one Aadhar card and one driving license of the accused.
2. In the reply filed by the 10, it is submitted that one wristwatch (Forest Company), cash of Rs. 200/-, one blue colour Vivo mobile phone, one 

RC of vehicle bearing No. DL-3CBB-2434, one ATM card of Indian 
Overseas Bank, one PAN card, and one driving license bearing no. 
0520130230855 had been found during personal search of the accused 
and 10 has no objection if they are released to him. 

3. Submissions have been heard. Case file perused. It seems that the 
articles found during personal search of the accused are not the case 
property in this case. Therefore, all the articles which were found from 
the person of the accused during his personal search be released to the 
applicant/accused Nepal Singh, if not part of the case property of this 
case. Accordingly, the application is disposed of. 

SALON SINGH 
MM-01, `hahdara, 

Karcoema Caurtshi 
19.12.2020s, hk 


